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Record of Proceedings

During the course of the hearing, learned counsel for the Petitioner and
learned counsel for CTUIL made their respective submissions in the matter. Learned
counsel for CTUIL further sought liberty to file CTUIL’s affidavit, as referred to during
the hearing, on the e-filing portal of the Commission. Learned counsel for the
Petitioner also sought liberty to file the Petitioner's response and note of argument
on the e-filing portal of the Commission.

2. Learned counsel for the Respondent, JKTL, pointed out that JKTL has yet to
receive its outstanding dues under the bilateral bills.
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3. Considering the submissions made by the learned counsel for the parties, the
Commission permitted the Respondent, CTUIL and the Petitioner to file their
respective affidavits and/or notes of arguments on the e-filing portal within two
weeks.

4. Subject to the above, the Commission reserved the matter for order.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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